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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as autho- 
rised by the Committee, do present on their behalf this Sixteenth 
Report on the Action Taken by Government on the recommendations 
of the Public Accounts Committee contained in their 102nd Report 
(Fourth Lok Sabha) on Paragraph 112 of Audit Report (Civil) 
1969 relating to Central Government Employees Consumer Coope- 
rative Society Ltd. New Delhi (Ministry of Home Affairs). 

2. On the 8th July, 1971, an "Action Taken" Sub-Committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Subcommittee was constituted with the fol- 
lowing Members: 

1. Shri B. S. Murthy-Convener 
2. Shri Bhagwat Jha Azad 

3. Shri Ram Sahai Pandey 1 
4. Shri C. C. Desai 
5.  Shri Thillai Villalan 
6. Shri Shyama La1 Yadav i Members 

3. The Action Taken Notes furnished by the' Government were 
considered by the Action Taken Sub-committee of the Public Ac- 
counts Committee (1970-71) at their sitting held on 17th November 
1970. Cansequent on the dissolution of the Lok Sabha on the 27th 
December, 1970, the Public Accounts Committee ceased to exist 
from that date. The Action Taken Sub-Committee of the Public 
Accounts Committee (1971-72) considered and adopted this Report 
at their sitting held on the 4th August, 19'71 based on the sugges- 
tions of the Sub-committee of. PAC (1970-71) and further informa- 
tion received from the Ministry of Home Affairs. The Report was 
finally adopted by the Public Accounts Committee on the 31st Au- 
gust 1071. 

4. For facility of reference the main conclusions/recomm~da- 
tians of the Committee have been printed in thick type in the body 
of the Report. A statement showing the summary of the mafn re- 



commendations~observations of the Committee is appended to the 
Report (Appendix) 

5. The Committee place on record their appreciation of the m- 
mendable work done by the Convener and the Members of the 
Action Taken Sub-Committee (1970-71) in considering the Action 
Taken notes and offering suggestions for this Report which could 
not be halised by them because of the sudden dssoluticn of the 
Fourtb Iak Sabha. I I 

6. The Committee place on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller & 
Auditor General of India. I 

NEW DELHI; 
August 31, 1971. - 
B h d ~ a  9, 1893 ( S ) .  

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee. 



REPORT 
1.1. This Report of the Committee deals with action taken by 

Government on the recommendations contained in their t02nd Re- 
port (Fourth h k  Sabha) on paragraph 112 of Audit Report (Civil) 
1969 relating to Central Government Employees Consumer C o o p  
rative Society Ltd., New Delhi (Ministfy of Home Affairs) which was 
presented to the Lok Sabha on the 2<7th April, 1970. 

Action taken notes have been received in respect of all the 18 
recommendations contained in the said Report. 

1.2. The Action Taken Notes/statements have been categorised 
under the following heads:- 

(i) Recommen&tions~obsavati0~1~ that have been accepted 
by Government. 
S. Nos. 1, 2, 3, 6, 8, 11, 13 and 14. 

(ii) Recommen&tionslobseruations which the Committee do 
not desire to pursue in view of the replies of the Govern- 
ment. 
S. Nos. 5, 7, 9, 12, 15 and 18. 

(iii) Recommen&tionsjobservations replies to which have not 
been accepted by the Committee and which require reite- 
7ption. 
S. Nos. 4, 16 and 10. 

(iv) Recommendations~obsmations in respect of which Gov- 
ernment ham furnished interim replies. 
S. No. 17. t 

1.3. The Committee hope that final reply in regard to the recom- 
mendation to which only interim reply has so far been furnished, 
will be submitted to them expeditiously after getting it vetted by 
audit. 

1.4. The Committee will now deal with the action taken notes on 
some of the recommendations submitted to them by Government. 
Financial Results of the working of the society- (Paragraph 1.19- 

S. No. 4) 
Futwe of the Society-(Pawaph 1.804. No. 16) 
1.5, In Paragraphs 1.19 and 1.80 of their 102nd Report (Fourth 

Lok Sabha), the Committee had dealt with the Anamtcfal results of 
the working of the Society and future of the Society. Referring to 
the financial results of the working of the society the Committee 
made the following observation in paragraph 1.19 of the Report. 



Paragraph 1.19 

1.6. "The Committee have serious doubts whether circumstances 
as i t  is now, the Society can survive, except on terms which will 
involve a substantial liability for Government. In view of this 
position the Committee would like Government seriously to consider 
whether any worth-while purpose would be achieved by allowing 
the Society to continue." 

1.7. In a note dated 26-10-1970, the Ministry of Home Affairs 
have stated as follows:- 

"The Board of Directors in the meeting held on 17th July, 
1969 reviewed the working of the Society and decided to 
revive (Annexure I) the Board of Administration. One 
of the senior officers of the Ministry of Finance (Joint Se- 
cretary's rank), and Member of the Board of Directors 
was nominated as the Chairman of the Board of Ad- 
ministration with the directions to keep a close watch 
on the day-to-day working of the Society. Since the re- 
vival of this Board and under the Chairmanship of the 
officer of the Ministry of Finance, much improvement has 
been brought about all round. Provisional accounts (An- 
nexure 11) for the six months ending December, 1969 show 
a loss of Rs. 2.58 lakhs, which was reduced to Rs. 1.60 lakhs 
in the provisional accounts (Annexure 111) for the year 
ending June, 1970, as against the huge losses of about 
Rs. 25 lakhs suffered by the Society during the last 3 years. 
From this it would appear that the extent of losses has 
been considerably brought down. In fact, it can now be 
claimed that the trend towards losses has been to a large 
extent arrested. It is not unreasonable to expect that the 
Society should show profit in 1970-71. Government would, 
however, like to watch the working the Society for some 
more time before arriving at  a Anal decision in the mat- 
ter." 

1.8. Regarding the future of the Society, the Committee recom- 
mended in Paragraph 1.80 of the Report as under:- 

"The Committee have earlier in this report drawn attention 
to the extremely unsatisfactory positim of the Society's 
finances. The Society has depleted 4t.a share capital end 
has been able to sub i t  only because of large scale 



ance provided by Government on very generous 
terms. The representative of Ministry of Home 
Affairs admitted during evidence that the So- 
ciety could "probably" be salvaged if it deals in high mar- 
gin goods, "but for this, we have no resources to buy and 
rotate". With its past record, it is a matter for serious 
doubt whether the Society can be kept going as a viable 
unit, even after its activities are overhauled. The Com- 
mittee note that Government themselves share some of 
the Committee's apprehensions in the matter and that 
they are taking stock of the position now. The Society 
has now bean gradually shedding its working in rationec' 
commodities to cut its losses and thus given up any pre 
tensions to welfare activities. Moreover, other coopera- 
tive organisations like Super Bazar and Apna Bazar have 
sinee been established to cater to the residual require- 
ment which the Sockty is intended to meet. In the cir- 
cumstances, the Committee would like Government seri- 
ously to consider whether any worthwhile objective would 
be secured by allowing the Society to continue and whe- 
ther further losses to Government could not be cut by 
winding up the Society." 

1.9. In a note dated 26th October, 1970, the Ministry of Home 
Mai r s  have stated as follows:- 

"As already stated earlier the position of the Society during 
1969-70 has improved considerably after the Board of Ad- 
ministraticn was revived and major changes in the man- 
agement personnel made. The half-yearly and annual 
Accounts (provisional) prepared as on 1st December, 1969 
and 30th June, 1970 exhibited net loss of Rs. 2.58 l a b  
and Rs. 1.60 lakhs respectively as against Rs. 8.16 lakhs in 
1968-69 (unaudited) ". 

1.10. It  is true that the Units selling rationed commodities were 
a source of loss to the Society. According to the Civil Supplies De- 
partment a fair price shop whan allotted 500 families could be con- 
sidered as an economic unit. The fair price shops of the Society that 
were dosed were those that had less than 500 cards each registered 
with them. The Units ware considered as most uneconomic and 
Card Holders had the facility of other ration s h o p  in that area. 



These were the main considerations which weighed with the mety 
tor closing down the ration units. 

1.11. The Society has played its roll in serving the Central Cov- 
ernment Employees well. Besides the standard that it maintains for 
the quality, the prices of the consumer articles that are put on sale 
are most competitive as will be evident from the current prices of 
a few popular items given below and it can reawnably be expected 
that it keeps a general check on the prices in the market:- 

PRICES 
-.- PA 

Av Mkt. Supnr Sodety 
S. No. Name of Article prlct Bafar price 

prlce 

. .  1 Brooke Bond Tea 500 gr. 
Rs. Rs. Rs. 

5-90 5.88 5-85 

2. Hodicks Milk . . . . . .  6.75 6.75 6.65 

3. Amul Baby Food l kg. . . .  10.23 10.25 9.98 

4. Colgate Tooth Paste (Eco) . . . .  3-75 3-60 3.57 

5.  Himalaya Talc. Powder (Family) . . , 4-15 4.20 4.10 

6. Dal Arhur . . . . . . .  1.90 1.95 1.70 

7.  Rajma Chitra . . . . . . .  1-50 1-70 1.25 

8. DJda 4 kg. . .  26.80 26-80 26.70 

The total sale of Rs. 78 l a b  in 1969-70 comprised of the following:- 

. . . . . . . . .  (i) Rationed articles 
(ii) Grocery & W h a t  . . . . . . . . .  

(iii) Consumer articles . . . . . . . . .  
(iv) Textiles . . . . . . . . . . .  
(v) Office & Cantam suppticb . . . . . . .  
(vi) Customs Confiscated Good (Fabrics atc.) . . , . . 

(vii) Footwear . . . . . . . . . . .  
(vlii) Cycle Parts . . . . . . . . . .  

Ra. 
(in lakhs) 

21.40 
19-96 
9.02 
3.59 
2- 73 

20.86 
0.31 
O* 14 

1.12. In scarcity conditions when consumer items go out of the 
open market the Society serves the vast number of Central Govern- 
ment employees and the Departmental Canteens by supplying goode 
at reasonable rates. The Society has its branch shes mostly in the 
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localities where there is concentration of Central Government Em- 
ployees and where there is no branch of the Super Bazar. The 
braslches at Kidwai Nagar and Laxmibai Nagar which were affected 
by the presence of Apna Bazar have since been closed. 

1.13. Besides the sale of grocery, consumer and other rationed 
articles the Society serves the cause of the Central Government E m  
ployees through the sale of Customs confiscated consumer goods 
which are released through the Society. During the year 1969-70 
the sale of such articles amounted to Rs. 20.86 lakhs. The major 
portion of these sales was fabrics, such as, shirting, sarees and suit- 
i n g ~  which are of daily need to the consumer and give a fair margin 
of profit to the Society. 

1.14. In view of the recent improvement in the working of the 
Society and the cause served by i t  as stated above, Government 
would like to watch the performance of the Society for some more 
time bcfore taking a final decision as to whether or not the Society 
should be wound up." 

1.15. The Committee note that the provisional accounts for the 
year IS@-78 disclosed that the losses had bcen reduced to Rs. 1.60 
lakhs and that Government would like to watch the performance of 
the Society for some more time before taking a final decision as to 
whether or not the Society should be wound up. .The Committee, 
however, desire that Government should come to a decision on the 
basis of tbe working results of the Society for the year 1970-71 and 
keep them informed of it. 

During the year 1969-70, a substantial portion of the sales 
(86 20.86 lakhs) related to the customs confiscated goods. The 
Committee desire that for the current year (1970-71) the working 
results showing profit/loss in respect of (i) rationed articles, (ii) 
other articles, and (iii) Customs confiscated goods should be brought 
out separately in order to facilitate a correct appreciation of the 
worlchg of the Sodety. 
Overhead Expenses of the Society-(Paragraph 1.61, 7. No. 10) 

1.16. Commenting on the overhead expenses of the  Society, the 
Committee had made the following observations in Paragraph 1.61 
of their 102nd Report:- 

'#[he Committee note that very little efforts were made by the 
management to limit and control the overhead ex- 



of the Society. The guidelines laid down by the Depart- 
ment of Cooperation provide for 6 per cent margin on 

"sales to cover over-head expenses of Cooperative Depart- 
mental stores, including payroll expenses, rant and other 
miscellaneous items. However, notwithstanding the man- 
agement's exhortations for economy and ample rent-free 
facilities enjoyed by the Society, its over-head expenses 
increased over the years. The overheads, which consti- 
tuted 7.12 per cent of the sales in 1963-64, when the So- 
ciety was started, rose to 12.16 per cent in 1967-68. The 
Study Team of the Department of Cooperation reported 
in 1968 that overhead expenses were "quite high" in rela- 
tion to the gross margin of 2.4 per cent. In a very elo- 
quent description of the state of affairs in this regard they 
pointed out that the Society had "a large body of staff 
both in the head office and branches which was grossly 
under-utilised, inadequately employed. . . . . . . .any. . . . . . . . 
in fact, had nothing worthwhile to do". The data given 
in Appendix VI to this report would appear to suggest 
that the position has not been substantially remedied 
since. They would like the position in this regard to be 
reviewed." 

1.17. In an action taken note dated 26th October, 1970, the Min- 
instry of Home AfTairs have furnished the following reply to the 
observations of the Committee:- 

"Despite inherent difficulties the overhead expanses have been 
brought down from 14.03 per cent of sales in 1968-69 to 
12.34 per cent of sales in 1969-70 in relation to the gross 
margin of 3.45 per cent in 1968-69 and 6.78 per cent (pro- 
visional) in 1969-70. 

1.18, The extent of economy effected under some of the important 
heads is indicated in the table in reply to serial No. 3, paragraph 1.18 
of the Report. 

1.19. Steps have been taken to reduce the strength of the staff 
as far as possible. The comparative position of the subordinate staff 
as at the end of June, 1968, 1969 and 1970 is indicated in the atatement 
at Annexure VI. The tutal number of subordinate staff was 240 on 
30th June, 1970 as against 272 as on 30th June, 1969 and 340 on 30th 
June, 1968. The percentage of establishment expense to sales which 
was 9.02 in 1968-69 was brought down to 7.57 in 1969-70. This is in 
spite of the fact that duriing 19613-70 additional staff had beeq em- 



ployed for the purpose of writing stock cards and taking up the 
work of internal audit de.partmentally, which till 1968-69 was being 
done by Chartered Accountant on contract basis on payment of 
Rs. 3,550 per mensem. In spite of the fact that additianal work was 
undertaken, economy in the staff could be effected partly due to the 
closure of certain stores and partly as a matter of policy. 

1.20. It may further be added that the overhead expenses in the 
case of stores of the Society are likely to exceed the limit prescrib- 
ed by the Study Team of the Department of Cooperation because of 
the fact that the stores are housed in residential buildings. The 
small rooms in the residential quarters in which the stores are at 
present h0use.d require larger number of persons to attend to the 
sales. 

1.21. The economy in overhead charges which can be effected in 
a departmental store under one roof cannot be possibly effected in 
the stores of the Society which are situated at far flung places." 

1.22. The Committee have pointed out in paragraph 1.61 of their 
102nd Report (Fourth Lok Sabha) that the overhead expenses which 
constituted 12.16 per cent of sales in 1967-68 were on the high side. 
They, however, note that the percentage of overhead expenses went 
up to 14.03 per cent subsequently in 1968-69 which was reduced to 
only 12.34 per cent in 1m9-70. The Committee would like to em- 
phasise that efforts should be made to bring down the overhead ex- 
penses even by reduction in staff. 

The Committee appreciate Government's contention that norms 
for overheads prescribed for a departmental sfore under me roof 
cannot be automatically applied to the stores of the Society which 
me situated in residential buildings nnd at far flung places. The 
Committee, however, desire that a suitable norm for this Society 
should be got Axed through an independent work study which could 
toke cognisance of the peculiar features of the working of the So- 
ciety. 



CHAPTER I1 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE dEEN 

ACCEPTED BY GOVERNMEKT 

Recommendation 

The Committee are not at all happy about the way the affairs of 
the Central Government Employees Consumer Cooperative Society 
have been managed. The Society, which was started in 1963-64, 
has been running at a loss since 1965-66, the cumulative losses upto 
January, 1968 amounting to over Rs. 11 lakhs. The losses have com- 
pletely wiped out the Society's share capital amounting to Rs. 8.89 
lakhs, which includes Government's contribution of Rs. 4.67 
lakhs, and forced the Society to subsist on borrowed funds derived 
mainly fzpm Government. To keep the Society going, Government 
have beep obliged to give a moratorium on outstanding loans am- 
ounting b Rs. 24 lakhs. 

[S. No. 1, Para No. of Report 1.161 

Action taken 

The Society was set up for supplying food stuff, essential com- 
modities and consumer goods at reasonable prices as a welfare mea- 
sure to Central Government Employees and Employees of Autonom 
ous Corporations set up by Government of India. It was also intend- 
ed that as a part of general move the' functioning of the Society 
would help in stabilization of prices. 

In the first two years of its functioning, the working was satis- 
factory. I t  is true that Society suffered losses during the coopera- 
tive years 1965-66 to 1968-69. The position has, however, shown 
that the trend of incurring losses has beepl arrested to a great ex- 
tent. The provisional accounts (Annexure 11) for the period of six 
months ending December, 1969, showed a loss of Rs, 2.58 lakhs which 
was reduced to Rs. 1.90 lakhs as on 30th March, 1970. This was fur- 
ther reduced to Rs. 1.60 lakhs as exhibited in the provisional accounts 
(Armexure 111) for the year ending June, 1970. 

[Cabinet Sectt. (Deptt. of Personnel) O.M. No. 23112170-Welfare 
dated 26-10-19701 



What the Committee find hard to comprehend is that the Society's 
affairs have come to this pass despite substantial concessions extend- 
ed to them by Government. Apart from share capital support am- 
ounting to more than 50 per cent of the Society's share capital, Gov- 
ernment have subsidised the expenditure on the staff of the Society 
to the tune of Rs. 6.47 lakhs over a period of six years. The loans 
given to the Society by Government have carried a concessional rate 
of interest of 41 per cent against the commercial rate of Rs. 8 per 
cant while accommodation for the stores, except in respect of 3 out 
of 22 premises, has been provided at a concessional rate of Rs. 1 per 
m o n W q w t e r .  

[S. No. 2, Para No. of Report 1.17.1 

Action taken 

It  is unfortunate that the Society suffered losses due to various 
causes. The Society had as many as 32 Stores situated at far dung 
places to serve the members of the Society. It was difficult to  get 
the required number of trained and experienced supervisors to sup 
ervise the stores effectively and honestly. Due to inadequacy of 
proper supervision at various levels the efficiency of the functioning 
of the Society suffered considerably. 

The position is, however, showing improvement as a result of 
closure of uneconomic stores/ration units, exercising constant watch 
on the increase of over-head charges, ensuring regularity in carrying 
out physical verification of stocks, recovering the value of shortages 
of goods from staff and arranging for quick disposal of damaged 
goods. 

[Cabinet Sectt. (Deptt. of Personnel) O.M. No. 231 12170-Welfare 
dated 28-10-19703 

Recommendat ion 

The Committee cannot resist the conclusion that the affairs of 
the Society were grossly mis-managed in spite of their being three 
layers of high level executiive authority i.e. the Board of Directom, 



the Board of Administration and the Managing Director. 'l'he And- 
ings in the later sections of this report will show that branches were 
opened by the Society at random in various places with very little 
effort by the management either to keep tab of their functioning or 
organise their sales operations on sound and business like lines. 
Margins available in various trading activities were wiped out by 
bad 'house-keeping'. Purchases of stores were made most hapha- 
zardly and, in the absence of a proper system of inventory control, 
there was heavy accumulation of unsaleable stocks. The situation 
was aggravated by "large scale pilferages" by employees, which 
the management were qnable to control. The society also had to 
bear the burden of "a large body of staff" and who were "grossly 
underutilised in adequately employed and. .  . .in f a d  had nothing 
worth-while to do. 

[S. No. 3, Para No. of Report 1.181 

Action taken 

There is no denying the fact that the affairs of the Society were 
not satisfactory. In their concern to bring about improvement, the 
Board of Directors invited the Study Teams from Central Secretariat 
Training School, Accountant General Central Revenues and Depart- 
ment of Cooperation for conducting detailed study of the work@ 
of the Society and suggesting steps to be taken for improvement of 
the working of the Society. The Board appointed a committee of 
Joint Secretaries to examine the recommendations. 

Due .to effective steps taken by the Board of Directors the posi- 
tion of the Society is showing improvement. Some of the important 
steps t a k a  in this direction are indicated below:- 

1. Rationuligation of Purchases:-The purchases have been ratio- 
nalised to avoid accumulation of stocks and institutionalized as far 
as possible and as frequently as possible. The requirements of the 
selling units, their stock position as well as that of Godown is as- 
certained before the quantum of purcha~es is determined and the 
purchases made. Besides the purchases which are made from the 
whole-salers, manufacturers, ete. steps have been taken wherever 
possible to obtain the requirements of the stores from the institutfons 
like N.C.C.F., the Food Corporation of India and Delhi Milk Scheme. 

2. Measures taken to check pilferage of goods:-The bkwfng 
steps have been taken to check pilefarage and malpracUces in the 
stores:- 



(1) the ftemwl& or quantity acmmt maintainsd at 
each Store "Liability Registat' in the nature of the value 
C&roi rumanto have been W e d  at the Head OfEcd 
with cifect, from January, 1190. The position of docks 
aad Stom to the bchrge of the Store can, 
thrPqbsre8dily.scarhtrtdinorderto~indetectfon 
obrcrJowdlrcrepandea 



t . 

1. 

3 

4. 

5. 

8.  
7. 

8. 
9. 

to. 
I t .  
12. 

Qdv and Anowancar of Superior !%sib fmept 
Travelling allowance) S3.m 

Trawlling Allowaax 13,583 
Pay and Aflowaprrs of Subcrdinate Stae . . 4,96.092 

Daily Wag- . . 32,504 
Administrathe Charges & C. P. F u d  , . 44,292 

R m t  and Rater , . . . 17,142 
Gcrnri k Miscelk~ous expcma . . . 34,142 
Rewm k Maintenance of V e h ~ c l a .  . . 52,954 

RmoaentiontolntemalAdlton , , fJ00 

E[eatlctty rod Water QlorOg . . . 11.94 

~~~ 4.403 
Bolras 23.oao 

[Cabmet Sectt. (Deptr. of Personnel) OM. Xo. 23112170-Welfare 
dated 26-10-701 

The Committee cannot help feeling that the salts aptratlons of 
the Society were organised without regard to sound business tech- 
niques. About 75 per cent of the Society's sales were in %OW- 
Margin' goods like Groceries and Rationed commodities, which could 
hardly have been expected to keep the Society going as a viable 
umt. Even departments capable of yielding hfgher margins like 
textiles, footwear etc,, ran into losses. The data at 9 of 
this report would indwate there was a progrewfve deterioratfon fo 
the performance of these departments from 19844s onwards. The 
mference, therefore, has to be that these departments were organic 
ed and run in complete ignorance of demand cCIlrditio~ and m.b 
sumcr preferences. Later in this report, the Comrdtks bv8 *- 
red to the glut in the Textile Departments which at me stage 8C- 
cumulated goods worth Rs. 10 lakhs. The repoft of the, study T.bsat 
01 the Department of Cooperaticm wMcts cxllmincd the wosLQQ d 
the Saciety gives other instance of %avp staclu' and 'slow an&ng 
lternr-'fPdcOIOtmerrtslika;bot~~~md~ochry, W t U d  





b * t a d p J # r , i t a r H # l h o m a a t a % w ~ f h + a d n a  
ef '10, while in groceries, the bighest tumwe &wed wm 7.M 
against the norm of 20. In respect of all the rmjor departments, the 
average tunrover of atocka in fact deteriorated p q p d v d y  itPm 
UWM. ~ h r r r c p ~ ~ ~ i ~ o t t i ~ b d t n f r t r p d ~ ~ m i r d p l f t  
tad &r&g the cridanca that %em was really no proper a h t i t m  
q r t a m d f b r a r n r t o u t w h s t ~ ~ 9 0 d t o w h a t ~ p u r c  
chnMshouAdbmYb-" 

P r a P i r s ~ n a l l ~ ~ 0 ~ l l b d 0 e ~ n t m ~ J u n e , 1 ~ f J , w w ~  
par?d which rewal conriaarable Smpmvemart owr the p v b w  
yeam Thr, peneatage d gmss prdt to relcr tat tS1m ysur W7dq 
198869 and loge70 (Proviodonrl) worltr out to 2.143.48 rad 6.78 
rsopectivctll. 

The Conpnittte are d M m d  to learn that them were *Itye 
scale pilferages irom the rtonrrn since 19646S, Datama& action 
could not k takm, because, as admitted by the mgmentativa 4 
the MMstrjr ab Home Malm, the sprtan of storsr rcountln# made 
it poaible for the dtllnquaatn Wk, evade rarponrlbffltyn. The &ta 
given in t h .  and earlier ractioar of the rcport wmld indicate that 
the nvanrgement apparently experimented with diflacnt system of 
liecouatlng from l.964 onwards, till in J.nuuy, 1969, they decided 
that l>attrr cmtrofa could be achieved by tnstitutfng a optam of 
wtsSninqrtsckQudstnd.chrtorcs 



Apart irom the fact that the cases of serious nature have kea 
m g & t d  with the Police for further necessazy action, the follow- 
b g  medial measures have been taken to check pilferage and &- 
procttcw in the stares:- 

(i) Besides the itemwise or quantity account being maintain- 
ed a t  each store, "Liability registers" in the nature of the 
value uontrol accounts have been started a t  the Head 
OfIice with effect from January, 1970. The position of 
stock and stores entrusted to the Incharge of the Stons 
can thus be readily ascertained in order to help in detec- 
tion of serious discrepancies etc. 

(ii) Parties have been formed to test check the stock cads 
and sale summaries maintained at the stores. 

(iii) Physical verification of stocks at Stores is conducted fre- 
quently, and complete verification is done quarterly. 

With the ahqve mcasnres the extent of piIferages has been re- 
duced considerably as will be evident from the statement at Ao- 
nexure IV. 

[Cabinet Sectt. (Deptt. of Personnel) O.M. No. 23112\70-Welfare 
dated 26-1 0-1970) 

There was also apparently some slackness on the part of the 
society in taking insurance cover against pilferages by employees 
and enforcing claims which arose on the ~l ic ies .  In one case where 
a Purchase OPRcer was held responsible f x  a shortage of Rs. 14,500, 
the policy taken from the employee coulc not be enforced as it war 
"not taken in time", while in a number of other cases involving 
dalms aggregating Rs. 1.14 lakhs, filled with an Insurance Company 
between July, 1965 and November, 1968 "the matter is still under 
-denceW. Such extensive pilfering by the employees o m  
tb y m  ;not only highlights laxity of control by the m a n a g e  

points to their faflure in their primary duty to recruit p 
Der pemomel vdfybg their chrvrcter and mtecadc11b. 

IS, Na 13, Pars Ha of Report 1.681 



It b a fact that the insurarcce policy denad to in &@ OeprtG 
mcnt was not taken ia time and therefore the pollcp could nut bs 
enforced. However, the steps have since bear taken to carurr th8$ 
tiae risk is covered well in time in all such cfases. 

All the cases invdving losses due to pilferages arc stil l  bdnl 
pursued vigorously with the Insurance Company, A5 reg* 4'- 
pointment of suitable staff, kt may be stated that the pay scales of 
the Society being very unattractive, it is difficult to draw ~ l t a h l t  
candidat- on these scales It may, further be added that experience 
has shown that d u h g  the given penod, the number of employees 
leaving the Socrety s more than those coming in. Efforts are sM1 
being made to o b h n  the services of some qualified persons on dcpu- 
Otion and the position is now improving. Action has also been 
taken to verify character. antecedents of those who are already br 
the emflapmeat of the Society and those who are being recruited 
1IBW. Further in the case of fresh recruitment, references from two 
responsible persons are also obtained from each candidate. Fidelity 
hmranc~! ?n respect of employees concerned with ruru ud cab 
bokcod3.h 



In arder to ensure accuracy of weSm and measures and scales, 
a cootract for periodical check-up by an expert Arm has been given 
Test dvdg a= also rmdatakea by -tai staff. The supmi- 
gion and vigilance has been tightad up by frequent visits of senior 
8wlJMdma 

The pachases are being mdc from reputable firms wlth r view 
to aPoLdfng c h a b  of odurteratton 
[CWmt Sect:. @apt& d Pemamd) O X  Xo. 23]1217O-Welfare 

wed  2e-Ao-187OJ 



~CCMblENDATIONS/OBSERVA~ONS WEnCII TEIH: m* 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REP'LjXES 

OF THE GOVERNIkENT 

A major reason for the losses sustained by the Society was the 
fact that none of its branches war able to achieve the prescribed 
norm for roles. Tbis situatim arose because, as pointed out by a 
Study Team, which examined the working of the Society, r e t d  
stores were opened by the Society "without consideration whether 
they could function as viable and efficient units." It is regrettable 
that the management of the Society opened branches without car- 
rying out any market surveys or assessing the demand in the locality 
of their p r o w  operations. Nor did the mansgr.nent show 
sufficient alertness after it came to their notice in April, 1956 that ab 
many as -15 out of 32 stores of the Society were "uneconomical". It 
f.mk o i p r  ten months f o r  them there-after February.  1967--to decide 
that "a thorough study" of the situation should be made and another 
year to two-January to November, 1968-to close down 11 of the  
~neconomical stores. 

Tt thus appeam that the Bosrc! of Directors n e i t h ~ t  set up 
stardards of p e r f o r m a ~ i , ~  for the management nor reviewed their 
working periodically co as to guide them or take corrective &tion 

[S. No. 5 Para No. of Report 1.28) 

The standard of performance referred to fn the Repert sppeam 
to have been fixed for stores started for purely commercial reasons. 

Tbe branches of the stores of the cooperatfve W e t y  were 
opened as a welfare measure mainly on the consistent p r e m  from 
the Welfare Associations of Central Government Employees for 
providing amenities to members of the Society living in Werent 
areas. In view of thb, economic consideration bnsed on tstfmated 
profit or coold not have m v e d  weightage. 



In ardrr to en- accuracy of wd@s and measures and scaled, 
a conbrreC for periodlonl checkup by m @%pert fh has been given, 
Tast~ueairotmdahkenbpdrputmeotPlstaflt. Tbesupe?Vl.. 
don aud v&f\pnce hor b n  tighksd up by Erequent mits of senfor 
warmbar. 



R E C C ~ A T I O N S / O B S E R V A T I O N S  WHICH THIC OOMldfTL 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF 'MiE R-S 

OF THE GOVElRNMENT 

A major regsea for the losres sustained by the Society wm th 
fad that none of its branches was able to achieve the prescribed 
norm for roles. Thir situatiim arose because, as pointed out by 8 
Study Team, which examined the working of the Sodew, retail 
stores were opened by the Society "without consideration whether 
they could function as viable and e5cient units." It is regrettable 
that the management of the Society opened branches without car- 
rying out any market surwys or assessing the demand in the locality 
of their proposed operations. Nor did the man3ge.nent show 
stlfficient alertness after it came to their notice in Apnl, 1966 that a6 
many as -15 out of 32 stores of the Society were "uneconomical". It 
took over ten months for them there-after February, 1967-to decide 
that Ua thorough study" of the situation should be made and another 
year to two-January to November, 1968-to close down 11 of the 
~neconomical stores. 

It thus appeam that the Board of Directors neither set up 
stanr.!arcts of performan .p for the management nor reviewed their 
working periodically so as to guide them or take corrective &tion 

[S. No. 5 Para No, of Report 1.281 

. The standard of performance referred to tn the %port sppean 
to have been rixed for stores started for purely commercial r e m a ,  

The branches of the states of the cooperative Sodety were 
opened as a welfare measure mainly on the consistent presure from 
the Welfare Associatiom of Central Government Employees for, 
praviding ainenltier b rnernknr of the Sodety lfvhg in dfdDeront 
 are^. fn view ad 04 economic consfhtion bsled aa eshatad 
p r o n t a r E a c r r o o l d a o t h s v r ~ w d t ~ ~ ~ ~  



The Board of Dfrectors, however, toak stock of situatiw imar time to .time of individual stores, and in April, 1966, decided .ahat 
the stores will sale proceeds of Iess than Rs. 10,000 per manth 
couM be considered to be uneconom~cal. It was also decided to 
close some of the stores on this basis and allow continuation af 
others, d e p e n h g  on the extent of welfare purpose served by them. 

In the years 1968 and 1969, as a result of periodid ad tb 
performance of stores, their location and extent of welfare purparr 
mved, the Board decided to close a few more st- 

- It will thus be seen that action of reviewing p e r f o m  of 
branches/stores was taken by the Board of Directors 

[Cabihet Sectt. (Deptt. of Personnel) O.M. KO. 23112 70-Welfare ' 

dated 2610-?0.] 

From the information given to the Committee, thw get a very 
depress~ng picture of the purchase and stores operations of the 
Society. An inspectmg Audit Team found In :988 that. durrng the 
pcrlod 1963 to 1967, "large quantit~es" of grocery, which canstrtubb 
the bulk of the Society's trading activities, were purchased at ratem 
"higher than the market rates" and sometmes they were purchased 
iron1 outside Delhi wher; they were available localiy a t  h e r  rates. 
The Team also drew attention to "the lack of purchase planning", 
the ncn-existance of pr~rchnse order books and the absence of any 
independent check on the purchase transactions of the Society. The 
Study Team of the Department of Cooperation pointed out in 1968 
that therq was "no scientific or rational system of inventory control 
In the Society". Goods purchased were not of standard q u a '  and 
Were was no proper assortment of varieties which could provide 
good selection". There were ''floor and ceiling limit<" for stocks 
with the result that purchases were made haphazatdlp, without 
relation to any sales targets. 'The haphazard purrhascs". theg 
added, have resulted in shortages of some gmds and over-stock%! 
of some others. The Team specifically drew attention to hea\y 
stocks fu textiles (Rs. 101- lakhs). confiscated gc?ods (Rs. I .  13 lakhs) 

footwear (Rs. 1. Iakh). The overall situatfon that now f w ~  
ig #at "about 60 per cent nf the stocks will have to be 
bg &armco ale". Tbls is bound to ddl' ~UbstrntM 

bor#a 
[s. NO. 7 AP r?a a mrt 1.W 



w ~ o d o ~ y  IUS t m n  m G g  pur~haer IK- in view the 
demand and okW the expected expansion in the early yeota As it 
well h w n ,  tbere are various varieties in pulsesEsprcea The rater 
ore rLo variable depending upon the varhty and the qualily etc As 
a Co-operativt venture, it could ill afford to stake ib reputation by 
pumbing sub-standard goods. It has always been its policy to go 
in for the best quality of pulseslsph It is pertinent to menth 
here-tbat the rates prevailing in the producing centres will always 
be h tbon thc 6tes irrePailing in Delhi. Tbat is why pub8 weH 
p m b d  direct fnnn the prodacing centres. The rates wntch 
appear in Pmm reports are neithes accurate m stable and as oucb 
tbrgarmtber+ l l edupfmborthe~ofcompar iaon .  It bu 
b u t b a b s e a ~ t r o m p a s t a p e t i e n o e e n d p r e o s i l l n g p r ~  
that tbae are vide variations in the rates published itn Press and 
thotafbalmnbct Tbepra~fnf~rrrmt icw~happs~entrboot  
tbedttPIbdrraicbiaanbqllatitk IrrddentaIly,itmay be- 
- h a c t M t b c r r t e r a b o w a f a N m P ~ & a o t  idlade 
balt==,mmrstnbaad.eholtp* 



The Board of Directors, however, took stock of t b  situation from 
time to .time of indrvldual stores, and in April, 1966, decrded that 
the stores will sale p~oceeds  of Icss than Rs. 10,000 per month 
could LC considered tu be uneconomlca1. It  was also decided to 
close some of the stores on this basis and allow continuation of 
others, dependmg on the extent of welfare purpose served by them. 

In the years lQ68 and 1969, as a result of periodical review af the 
performance of stores, their location and extent of welfare purpae 
w e d ,  the Board decided to close a few more stomn 

It will thus be seen that action of reviewing performance d 
branchesl'stores was taken by the Board of Directors. 

[Cabinet ,%ctt. ( h p t t .  of Personnel) O.M. So. 23112 70-WeIke . 

dated 26-10-70.) 

Frotn th? in fo rns  tiun given to the Committee, they get o m  
depressrng p~cture  of thc purchase and stores operations of the 
Sl;c:et)  An mspcctmg A u d ~ t  Team found in 368 that, durng the 
pried 19' 3 to l.307, "large quantltles" of grocery, which constrtuted 
the i , u k  I; Ule S l ? c 4 ~ f ) ' s  trading activities, were purchased at rates 
"h1ght.i tll2.i the !mrket rd tes" and somet~mes they were purchased 
iron1 outs~de Drliu w h l  tiley were available locally at lower rates. 
The Team also drew attention to "the lack of purchase planning". 
t!le mil-crcista~~cc of purchase order Looks and the absence of any 
independent check on the purchese transactions of the Society. The 
Study Team of the Department of Cooperation pointed out in 1968 
that  the^ was "no scientific or rational system of inventory control 
in the Society". Goods purchased were not of standard quality and 
-there was no propel assortment of varieties which could provide 
good selection". There were "floor and ceiling limits", for stockcc 
with the result that purchases were made haphazsrdh, without 
relation to any sales targets. "Tho haphazard puwhascs". they 
added, h a w  resulted in shortages of some goods and over-stocking 
of somc others. Thc Team specifically drew attention ta  heavy 
stocks in textiles (Rs. 101- lakhs). confiscated grods (Rs. 1 13 lakhs) 
and footlwenr (Rs. 1. lakh). Tl~e overall situation thd  now faces 
Society is that llabout 60 per cent of the stocks will have to be 
dlsq,& by dmrmce ale''. Thls is bound to entail ~~bstmtid 
Loreea 

[S. NO. 7 Pea No. of Report 1.s) 



The Soclety bas been making purchases keeping fn view the 
denzmd and a h  the expected expansion in the early years. As is 
well brown, there are vanous varieties in pulses/SPice9 The rates 
are a h  variable depending upon the variety and tbe quality etc. As; 
a Co-aperative venture, it could ill afford to stake ib reputation by 
purchasing sub-standard goo& It has always been its policy to go 
in for the best quality of pulses/spices. It is pertinent to meation 
here-that the ratas prevailing in the producing centres will always 
bciess thPn the fates w g  in Delhi That is why pulsea were 
p u d m d  direct frum the producing centres. The rates which 
appear in Press reports are neither accurate riur stable and as SU& 
they bc died  upon for the purpose of cornpatieon It hw 
furthr bcap grtfiered hwn past experience and prevailing practb 
that there are wide variatinns in the rates published in Press and 
tht of loal mmhrt TBe plros information fs &ways silent about 
tbe & t a b  of raietier and qualities Mentally, it may be men- 
tPasabactb.t tbcrrtersbanninrJ~Papcre&mt in&& 
haltPaes,-adebpityett. 



In organtrlng cleonncatale duearear~rtakentoibrQaert  
to be given at a level which attracted enstomera in large mrPPbaa 
in a short period and at the same time Iteq, t4 lossesat tk mtd- 
mum level 
[Cabinet Sedt. (Deptt. of Personnel) O.M. No. 23;lZwWelEare' 

dated 2 6 )  

Bwnmmcllrlrtion 
Aa aggmmtlng factor in the situation was the rboeacs of 

inldNgible system of stores accounts. The fnfonnation imairu4ed 
to the Committea would indicate that these were in a choatic stat+ 
Even after the work was entrusted to a Ann of Charted &amk 
bats with ,c&ct from July, lM7, on a lornuneration of Ro. 2 , ~ - '  
pct.-l~ooth, the position did not materially improw due to la& d. 

tram the mp~oyeea and the Society IWI at no timi'* 
=tkrn about book and ground balances of dock- Is.* 
ebtaLwe of cooperation from the employees the services of . %W 
CboFtend Atcanntants had to be dispensed with in the md. 
Any'phydcd OCrfdCItlon fhat the Sod* conducted ddLn.o t ,& 
t)Lb..abemce of tsptodate rtaek registem have bew anything btlt 
Parinsrotoxy, but aoes, theno perfunctory stock trkfngs threw . ap 
%: rhwbsc# m(3~thg to RS, '19,700 fn 1969-BC, ~a nm fd 10a 
65 'had Ib X,6# frfrhr ,Sa 1965-86. The Comitbw note the 
fnf&m gim b them during evidence that while 
UtjrhUban &red in r krgenurkber of cases", the pmceubtya4 

'Shrp,~]2tbctokna#tbodnalorrtcwna$r* (bw 
coutm 

~ N a 9 P t t a N a o f R q o r t l . ~  



Tbe Board of Directors in ite meeting held on S10.lW decided 
that losses and deficiencies (not due to theft, fraud or negugence) 
upto 1 per cent for 'groceries, consumer items (including codbated 
items) and Cycle parts, 4 per cent for textiles should be considered 
normal for write off. -om the available records the shortages in 
fespect of stores relating to the year 1963-64 wem upto the pen&- 
fible limit. No recovery has been- made in respect of the shortages 
for 1963-64. As regards the shortages for 1964-65 and 1985-86 res- 
ponsibility has been fixed in all the case& The latat p o m n  of 
recoveries is indicated below:- 

It may, however, be mentioned that the recoveries are effected 
after keeping in view the monthly emoluments drawn by the staff. 
Keeping in view the low pay scales of the staff it is not possible for 
the management to go beyond'a certain percentage of theh monthly 
pay* 

[Cabinet Sectt. (Deptt. of Tersomel) O.M. No. 23112j7LWelfare 
dated 28-10-70 1 

Even cases of theits and pilferages reported to the police were 
aLo r.ot followed up by maintaining active liaison with the Police. 
Otherwise, it is difficult to explain why only 1 out of 13 cases repor- 
ted between 196611968 ended on conviction. 

[S. No. l2 Pan Na of Repert 1.673 

The c a v l  wtre pwrauea. 11 out of la cam w m  bled b tb. 
police, either because the accused were not traceable or b e c 6 ~  a 



@)1sumbad~1r*or~lbll*+01011* 
k opdr OUt.oee0.8 

~ a U t t e r i a ~ a i t h 4 ~ ~ r S ( b ) ~  rw 
wpunudbYilltng-=w-~- kcrortbrw- 
c(nrnottnm0uroJtMr 

I n ~ . ~ t b ~ i t ~ ~ M J r M l r b ~  g, 
YY?IIYAhlbemk~rbekd 
Wiriet Sectt. (D@A of Fbmme1) O X  , Na 2 3 ~ ~ - - W e l b  

dated ~1810J 
w--- 8 -aa- , 6  ----- -- 

m ~ C I l l b O t ~ f ~ ~ t h C E b d a t g r u ~  
+ f t b r ~ ~ ~ ~ t b v a r y H ~ ~ ~ t b  
lpoundbvcl. T b h d ~ d t u r t i o n ~ m e o t a p a p l s r l r t  tha 
Csn~mdanmxdarttbacPtramitlar. Tbs8adetphdermny 
~thrwlrlqnorlexecutiwnrtborftisrrtthetop,withrBoudd 
D.irecWx, a Board of AdahMmtim md a Managing Dbc- 
tor.. B o t h t b S t u d p ~ u w d t u u r r r r >  -who r~ 
crJkdfn fo8dv iae~tantbaorgrn t r t tmdCoapanf )oa  
b p u t m 8 n t l m h . d -  r t t s n t i ~ ~ ~ ' t ~ f h C I h ~ c w n -  
quamm of this q8tem of "Mmrgemunt by contalittcar*. T& 
d t u r t i o n , ~ , r t m r a m d r r r t o b e ~ r r f u u t t i f r 8 # l ~  
IraoncanwdHmrtwhbcttostbamanrgemcntwerewoukl k 
~ t h . o m t l n r d m i r S a a b a d a w t b o C a m m f # s s b p t h e i ~ ~ ~ -  
f r t l t r rdtheMdffaar t~~tdnth. t ' r r rpardr lonrrr* -  
~ * ~ , ' b o t ~ m d d t d n a t m c e b c d b a  hnlmq 
r l u g e ~ . e f ~ * n t t h t b a L h r d d ~ a i i n d m W W k  
#ithtboadabfdngrldchrptPrtetndcbrt*. 

E&lealSRurPJa.dRapastL75). 
&m* 

l % d r v ~ ~ ~ d ? b ~ f i b a Q t l ~ ~ ~  
a n B a r d o t A Q n W l ; t r r r t i a n ~ I c h r r r $ ~ ~ ~ ~ ~  
mlrnrrdwld (AnsnranT) i n S l l t y , l ~ *  mnmtfrmrtnl- m d ~ h m m t i m  brr 10 tm a.an - 
0 w p a r r f t k m n l l t b 6 ~ o l t h b E b c b n t r r t ~ a d ~ ~  

mm&#&-DEnabarr :YM1*With 



. a c c t r c . n ~ W r  ~b.'~ten*raly.nrprotth.~odot~.rh. 
w aPpoiated on 7.8.66 from tbc market w u  nl**.d d LL CWOS 
with elbet tmrn 7.8.68 and the then Chief Account8 OBbccr of the 
S0cicty.w~~ arkad to wvrk aa GtnetQl Manager kr addition to his 
own duties with effect from the said date. As the Board of Admi- 
nirtntka as rto the Board of Directors found that the position of 
the Society was improving, they appved the above mentbtd 
amanpment to continue for another year. 

As regards the staff at lower level, it may be statad that the 
vices of some qualified and experienced persons have been taken on 
deputation for the mpcrvirory port from Commercial Audit De- 
partment llld for the post of Pmonnel Weer from the Miairtry of 
Home Maim and edortr are being made to take a few more for 
Adminirtration purchase and store departments for romt time to 
brinp the situation under proper control 

With the object of creating r feeling. of identidcatton md a 8- 
d pnticipatian ia the ules staff an incentive achema was Introduced 
in July 1970 whereby with the i m a s e  4n sales beyond the norms 
the sales stPff got a percentage i n c n u ~  in €heir pay. 
IEahinet Sectt. ( D q t t  of Persomel) OM. NO. ZI112f70-Welfme 

dated 26-10-70 3 



(e) Thete r;houl& be pmpnly organid system ot pradmepo, 
based on reliable eammerci;rl intelligence znd adequate 
expertise, a check on incoming materid re regards quylt 
tity and quality and a prompt end effective system af 
st&es a m g  to keep st watch on inventories. 

(f) There rhould be a system of concurrent accounting and 
effective internal audit for detection as well as deterrence 
of d&aktsi and frauds 

(g) A well defined budget should be prepared for setting up 
stendards of performance. 

(h) There should be experfenced and alert management witb 
a clear chart of responsibilities, wha would be capable of 
inspiring confidence and enthusiasm and ensuring effective 
supervia;ian a t  the Roar and departmental level. This re- 
quires that mamgwnent should be entrusted to men of 
integrity and proved experience in the lme. 

[S. No. 18 Para No. of Report 1.821 

Action taken 

Thr society was set up for suy~lying food stuff, essential c-0- 
&ties and consumer goods at reasonable prlces as a welfare raeaultt 
to Central Government Employees and Employees of ArrtgDom~1b 
Corporations set up by the Government of India St was aha inken- 
ded that asf a part of general move the funrtlonrng of the Society 
wouM help fiL rdab~zizatbn of prices. The welfare aspect in darting 
and rpanfng stores recefvsd due emphasis over the eommen5al coa- 
sideratha 

It may be mcnHoncd that the Society availed of the benefit of 
expertire ovaffibb with the Department of Co-opemtian. .A study 
Team &am the Departmeat of Cooperation was invited b study the 
w o r w  ai tke !3oefety in all aspects and soggcst drEps to be taken 
for improvement. The ~etammdations of the Shldy Team were 
given due eondderatim. The Society has dm rcceiycd ddse from 
* ~ d ~ d l Y e p e r t n r a n t a b C c r o a u a t t o n b & c o p r d l t y r ~  
a Mernbrer 04 Oit IPaard of Dtrrctam end Boad of Mminfdntion 





tioniots ftom Commercial Audit department as supervteors. 
There is a regular system of internal audit and irregu- 
larities are detected ,and set right promptly. A few 
qualified and expdhed&ti'ghbns have been taken on 
kyounts aide on deputetion. The m a l n t e w ,  Q# 

ecoounts b now mtisfwtory ppto da*. I .. 
(g) The prapriratim sf bad@ and farecasgerr ha8 not so fau: 

been taken up for want of suitable staff. We are making 
efforts to obtain Get services ;;f certain Government 
employees on ddpuQtion and aa soon as the muetebb~W 
is available thae work will also be taken up, 

(h) As already stated earlier with the revival of %hfd of 
Administration with effect from July, 1969 and change 
in the management personnel, the psition of the hi* 

I I 

has improved considerably. 
[Cabinet Sectt. (Deptt. of Personnel) O.M. No. 2311217@-Welfare 

dated 28-10-70.1 



RECOMhiVEMDATIONSj OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEW ACCEPTED BY THE AND 

WHICH REQUlRE WTERATL0.N 

The Committee have seriaug dmb& whether Scumst.nces as 
it is now, the Societp can survive, except 6n tenns which will involve 
a substantial liability for Government. In view of this position the 
Committee would lfke Government seriously to consider whether any 
worthwhile purpose would be achieved by allowing the Society to 
continue. 

[S. No. 4 Para No. 1.19 of ReportJ 

Action Taken 

The Board of Directors in the pleeting held on 17th July 1969 
reviewed the woriung of the Society and decided to revive (Anne- 
xure I) the Board of Administration. One of the senior of3cers of 
the Ministry of Finance (Joint Secretary's rank), and Member of 
the Board of Directors was nominated as the Chairman of the Board 
of Administration with the dmections to keep a close watch on the 
day to day working of the Society. Since the revival of this Board 
and under the Qaimamhip of the ofacer of the Ministry of Finance, 
much im-t laes been brought about all round. Provieional 
accounts (Annexure 11) for tbe six months ending December, 1989 
show a loss of flr. 2.58 lakks, wtuch was reduced to Rs. 1. 60 lakhs 
in the ppovisioaal %~COUII.~ (Annexure III) for the year ending June, 
1970, as against the huge lopeea of about Re. 28 lakhe su&red by the 
Society during the last 3 yeas. From this it would appear that 
the extent of lotsea has been oonaiderably brought down. In fact, 
it can novrr be claimed that the trend towatda laslees has bsan to lt 

large extent arrested. It Ss aot urmmmatdr, to expect %hat th 
Society should &ow pf!t In 1WO-71, Government wouig, b y v m ,  
like to watch the working of ttw, &odetly for wtne more tiwe Jarfane 
arrivhrg at a Anal decisions in the matter. 
[Cabbit Sectt. (Lkptt. of m-1) Q,W No. 211112]1Q-?#s$Ba$Q 

d.td **?@*I 



The Committee have earlier in tbk report drawn atbkicm to 
ti$e extremely ~~88tidactary poeltion of the Sadert;Jr's ibancm~ The 
Society bas depleted ita ahare capital and hee been &I41 to 
only becauoe of large scale assietance provided by Governmat an 
very generous t=2Pls. The representative of Mfnistry of %me 
Affairs admitted during evidence that the Sodety could Uprr,bably" 
he salvaged if it deals in high margin goods, "but for this, we! imve 
no resources to bug and rotate". With its past recard, it is a matter 
for serious dozlbt whether the Sodety can be kept going as a viable 
unit, even after its activities are overhauled. The Committee note 
taht Government thernsL'ves share some of the Committee's appre- 
hensions in the matter and that they are taking stock of the poaftion 
now. The Society has now been gradually shedding its working b~ 
rationed commodities to cut its losses and thus given up any preten- 
sions to welfare activities. Moreover, other cooperative orgaaisa- 
tions like Super Bazar and Apna Bazar have since been established 
to cater to the residual requirement which the Societv is intended 
to meet. In the circumstances, the Committee would like Govern- 
ment seriously to consider whether any worthwhile objective muld 
be secured by allowing the Sodety to continue and whether furthe1 
losses to Government could not be cut by winding up the Society. 

[S. NO. 16 Para No. 1.80 of Reportj 

Action Taken 

As already stated earlier the position of the Society during 1889. 
70 her improved considerably after the Board of Administration was 
mvMd and major changes in the management penomel made 
The half yearly and annual Accounts (provisional) prepared aar an 
31-12.09 and 810-670 exhibited net loss of Rs. 2 .!HI lakha and Rs. 1.80 
hkba respectively as against Rs. 8.16 lakhs in IsegeC) (unaubtfed). 

14 Is true that the Units selling rationed commodfties werc a 
mum of lam h the Society. According to the Civll Supplies Pe- 
-t a iafr prim e p  when allottad 500 f d e s  could be oaaYPf- 
~ u m ~ u n i t ,  ThefairprEceshspsoithsSodotgthrt 
w.rlr~y~QSBQBdwmrtbnoetMhadlesetiean6OO~ssch 
W W k m  lllraxJnl$,~waideradas~-kPnb.W 
W G ~ W *  h ~ u t y o f  0 t h  d m  rbapa in *t am% 
' R m w M m * r l p n f a ~ t k , n ~  whieb w e i ~ w - ~ ~ &  ~adeitp 
*.Fsx)ldqg:&R%*~ontmi&, 



The Society has played its d h &ng the Central Govern- 
ment Empoyees well. Besides the standard that it maintains fa' 
the qu&ty, the prices of -the con$tuner artides that are put on sale 
are most competitive -as will be evident from the current prices of 
a few popular items given below and it can reasonably be expected 
that it keeps a general check on the prices in the 'market:- 

Rs . Rs . RI. 
1. Brooke Bond Tea 300 g. . . .  5.90 5.88 5.85 

2. Herlicks Milk. . . . . . .  6.75 6.75 6.65 

3. Amul Baby Pood 1 t g. . 10.25 10.15 9.9R 

4. Cotgate Tooth Paste: Eco.) . . . .  3-75 3.60 3 . 9  

5. Himalaya Talc. Powder (Family) . 4.15 4.20 4.10 

The total sale of Rs. 78 lakhs in 1989-70 comprised of the follow- 
ing:- 

In llcarcity conditions when consumer i tam go out of Cbe apran 
market the Society eervm the vest n u m h  of Central Gicr\rsftuaant 
smplogces and the Departmental Canteem by mapplying @ R 
nsaabnable ratas. The Society her its branch stma mdst3pi in && 
Socanthks where there L callcentraZI011 of Ca%ral Oolffnn&amt 1RtSa- 
pbrygep and where there is no bran& of th Sum Bmtr. "5aba: 



branch=. at Kidwai Nyar  and Laxmsbri Nagar which were afEeced 
by the presence of Apna Bazar have since been closed. 

Be- the seke d grocery, oonsuPler and otbw rabicmd qrtlalelB 
the Soeiety server the c a w  of the W r a l  Gov- Sapbyyeear 
through the sale of Customs confwuited  consume^ goods w W  are 
released through the Society. During the year 1969-70 the sole of 
such articles amounted to Rs. 20.88 lakhs. The major portion of 
these sales was of fabrics, such as, shirting, sarees Bad sui~ilrd 
which are of daily need to the consumer and give a fair mgtrgfn cf 
profit to the Society. 

In view of the recent improvement in the working of the So&ty 
and the cause served by it as stated above, Government wduld like 
to watch the performance of the Society for some more t i e  before 
taking a final decision as to whether or not the Society should be 
wound up. 
[Cabinet Sectt. (Deptt. of Personnel) O.M. No. 2311217QWelfare 

dated 2810-701. 

ikommenda tion 

The committee note that very little efforts were made by the 
management to limit and control the overhead expenses of the 
Society. The guidehnes laid down by the Department of Coopera- 
tion praviik for 6 per cent margin on sales to cover over-head ex- 
penses of Cooperative Depaxtmental stores, iucluding pay-roll 
expenses, rent and other misdl~neous items. However, not with- 
standing the management's exhortations for economy and ample 
renbfree facilities enjoyed by the Society, its over-head ~~ 
increased over the years: The overheads, which constituted 7.D 
percent of the sales in 1965.64. when the Society was started, rose 
to 12.16 per cent in 196768. The Study Teamn of Cke Department 
of Cooperation reported in 968 that overhead eKpemges wem UqpCQra 
high" fa relation to the gross margin of 2.4 per cent. Zn a very eEa*. 
quent desdptbn of the state of affairs In this r- p b b d  

that the W e t y  had "a large body of staff both in the head of3ce 
and branches which was grossly under-utilised, inadequately em- 
played. . , , , .any. . . . . .in fact. had nothing worth-while to do". The 
drtG given in Appendix-V to this report would appeer Oo suZtfftst 
that the position has not been substantially remedied since. 
WY&~ like the paition in this regard to be revfewed. 

[S. No. 10 Para No. of Report 1,011. 



Diespite inherent difEcultiea the overhead wpemka have been 
brought &wn h m  1403 per cent of salee in lse&89 to 12.34 per e n t  
af safes in 1!368-70 in relation to the grrrss margin of 5.45 per cent 
in 1616&69 and &78 per cent (pmvbhnal) in 1969-10. 

The +extent of economy effected under some of the important 
beads is indicated in the table in reply to serial No. 3, para 1.18 of 
the Report. 

Steps have been taken to reduce the strength of the staff as tar 
as possible. The eomparative position of the subordinate staff as 
at the end 'of June, 1968, 1969 and 1970 is indicated in the statement 
at Annexwe VI. The total number of subordinate staff was 240 
on 30.6.70 as against 272 as on 30.6.69 and 340 on 30.6.68. The percen- 
tage of establishment expense to sales which was 9.02 in 1968-69 was 
brought down to 7.57 in 1969-70. This is in spite of the fact thal 
during 19(1870 additional staff had been employed for the purpose 
uf writing stock cards and taking up the work of internal audit 
departmentally, which till 196849 was being done by Chartered 
Accountants on contract basis on payment of Rs. 3,550 per mensem 
In spite of the fact that additional work was undertaken, economy in 
the staff could be effected partly due to the closure of certain &ores 
and partly as a matter of policy. 

It mry further be added that the overhead expenses in the cause 
of of the tbckty are likely to exceed the 1 M t  prescribed by 
the Study 'ham of the Deptt. of Coopemtlon because of the fact that 
the stores ane housed in d d e n t i a l  buildings. The mall moms in 
the nddentfal qaarrtens in PrrhOch the utmw arc at present housed 
require laFgor number of pereolls b attend to the sales. 

The ecmmny h everbead chargts wMEh can be effected la a 
&partrnento1 stems under one roof oannot be possibly dected Sn 
theastaslegof#e~rrrldchareBftuaksdatfartlungplaoew. 
[Cabinet M. bpt t .  of arsonnel) OM. NO. WIWIO-W~M~~~C, w *lOn'lQS* 



Earlier in this report, the Committee have drawn &$ea@ap t~ 
aevkal unsatisfacts~ features of the working of the Soc*isty ,in the 
matter of operation of branches, organisation of purckaae a d  erJlslP 
activities, inventory control and accounting and supervMun. Theam 
and other matters should f o m  the subject matter of a comprehensive 
investigation by Government, with a view to identifying lapses Ulat 
occurred and Axing responsibility therefor. 

[S. No. 17, Para No. 1.81 of Report] 

Action Taken 

As already stated in reply to S. No. 3lPara 1.18 of the Report in 
their concern to bring about improvement the Board of D-tors 
invited the S M y  Teams from the Central Secretariat School and 
the Department of Caoperation for conducting detailed study of the 
working of the Society and suggesting steps for improvemeats, At 
the instance of the Management the A.G.C.R. deputed an audit party 
for detailed examination of the accounts and working of the Sodety. 
It was as a result of these study reports and investigations that these 
matters came up for discussion before the PAC. and steps have been 
taken to improve matters which include rationalisation of purchases, 
check pilferages of goods, clearance of old stocks, reduction of o m -  
heads, closure of uneconomic stores etc. eta 

As regards identifying lapses that occurred and fixing r#lponsibi- 
Uty therefor, the Board of Directors of the Sodety in their meeting 
held on 6th June, 1970 haw decided (ui& Annexure V) thst the 
Board oi Admhbhtion should examine whether regponsib83fty 
cod& be fixed rn the basis of materlal available in the Audit R q m t  
e4c. and take neeerrrarg action in such casea 

9 . b  aarrnfnotim of the am with refemme to llekwlnt &@W 
me& has bum wrdttteken by the manegcmeat. Tbme will be 

h&we the lCaoarol ot Admfnisrtratfon and with their mmarks 
ta &ka 9#I?d,oi]l PlrrsFk,m. 



34 
, A ' K t  a /  

On receipt of the views OF the Board of Directors the need for a 
rdbmpIltkAIlsihte hwkit4@tiosrA &' the '-at wtll lee ewdk&t. 
[Cabdet Sectt. @ePtt.' of $drsdnnel) OM. No. 23/12~&-~eIfaa 

dated 26-10-70.1 



CENTRAL oCWEFtNMENT XMPLOYEES CONSWRS CO- 
OPERATIVE SOCIETY LIMIT= N8W 1$Ee3H 

t$#emMMaqg~0f *BoldirddrtI)ir(lCtOrBheEBIonTh~ 
day the 17th July, IW9 at 4-33 P.M. hn the 04Eice of the chamran, 
Shri L. P. Singh, Secretary, Ministry of Home Affairs (horn No. 
iM, Id Fkoor, North Block, Central Secretariat), New Delhi to 
d W t m  imdhpwd of ftems of the Agenda for the maeting beld an 
ilwH!ww. 

PRESENT 

Shri A. R. Shirali 
Shri J. A. Dave 
sbri G. P. P d e y  
Shri Gopkshwar Nath 
Shri R. P. Kaushik 
Shri N. L Gupta 
S M  J. L Tandon 
Shri Chhaju Ram 
Shri M. L. Kakar 
Shri Saroop Singh 

Shri S. P. Seth, General Manager of the Society. 

S M  H. Lal, Secretary (Services), Ministry of Home ABairs wan 
also present as a special invitee. 

SlShri V. S. Bendra (Under S m t a r y  Weliare--M.K.A.) Vidya 
Sagor, Chief Accountant, and A. M. Roy, Pupcbaoe 8 Sale6 Exes- 
tfve were also premsnt. 

h t s a  d the last meeting held on 23-6-1969 were coni)nned. 
M IYo, t of tha Agsnda Notes. 

Action taken on the minutes of the l d d  tm $4- 
~ - . N Q .  0: 



Datrr os tb T r d i q  dhaifioar qf the Soci&ty fol. h e  W U  July 
lss8 to March* 1069. 

The Board noted with concern that the overkfada whiah  we^ 
13 per cent, were very high and desired that urmt wd d$wtiive 
steps should be taken to reduce the overheads. It was mBlttioad 
that the overheads had gone up because the totd turn-over of the 
society had gone down considekably. It was felt that even though 
the strength of the staff working in the Sociey had been reduced 
from 440 in February, 1967 to 271, still there was some over-stafing 
and further scope of reducrng the staff. Some of the ration units 
were proposed to be closed and steps should be taken simultaneous- 
ly to reduce the staff as well. Shri Chhaju Ram suggested that a 
committee should be appointed to go into the question of retrench- 
rned At this stage, the Chairman stated that it would perhaps 
be desirable to revive the Board of Administrathm which had been 
abolished from 1-8-68, so that it could give more detailed attention 
to the management of the Stores, which was not W b l e  for the 
Board of Directors to do. It was then decided to reconstitute the 
Board of Administration with the same powers and duties as laid 
down in the Bye Laws of the Society, with the following Members: 

CHIURMAN 
Sbri A. R. Sblrali 

4& 

BdrrraPan 
s k i  G. P. P* 
Glrsi Copeahwar Nath 
Sbri N. L Gupta 
Ski U b j u  Ram 
Shri M. L. Kakat 
Shri J. L Tandrrn 

It waa decided thqt tbm %an& of Administration rhauld $o into 
the entire q w t i d  of how overheadr could hs,re&lcsd If !W%d bW 
by curtailing some of the activities ond retrmchh@ stidiF 
qwm$ly nndrrrad sutpiu~, 

Shri Wall stated that with the rrwival of the $clJrd a3 bk& 
#lmm?aM, a ?!do- mectar dm be lwmhmmh "i* 

Chebmn stated #at far the pmsnt, the BmMl"lpj f lk .<ET"+ l  
nrny skrrt functtoafng and the queutkm wb&m Sbi&ne #W#d 
b e # k U G n r a P i n a ~ ~ m a y b c P r l r o n y l , W ~  



I- No. 4 of $he Agenda. 

P m  of As& Chrgiss of m. 6,8000 to Mlr. WcrUarrr, C h s d W c  
& Co., for the audit of the ucmmt8 of the Society for the year 

1986-67. 
Noted by the h a r d .  

Item No. 5 of the Agenda. 

Trading and Profit and Loss Account for tke year 1 W 7  cmd $he 
Eldance Sheet as on 30th June, I067 and The Audit Report tber#n. 

In hte concluding para of their audit report, MIS. Walker, Chgh- 
diok & Co. had suggested that an independent agency s&M be 
appointed to investigate into the affairs of the society. Z11: view of 
the f ~ c t  that two study teams-one from the Department of CO. 
operation and the other from the A.G.C.R--had already gone 
the affairs of the society only last year, it was considered that there 
was no need to appoint another agency to go into this matter again. 

The Board was informed that the revised accounts of the Society 
for the year 1966-6'7 had since been audited by the Statutory Aodi- 
tors Mia. D. M. Narang & Co. appointed by €he Registrar of Cb 
operative Societies. The audit report which had been received tho 
previous evening was ready for circulation to the membera in th, 
meetfng. It  was, however, decided that the audit report may ftrst 
be placed before the Board of Administration. 

At this stage, the Chairman had to go out for an urgent engage- 
ment and the meeting was continued with SM G. P. Pandey fn the 
Chair. 

Item No. 8 of the Agenda 

Since the replies to the audit review had already baan fumidwd 
the mrtte~ had a h  been furnished and the mat* had dm 

'Ykatan t&cWfWl in f i e  wting  of the Public Account Caarunilttea hald 
cha h*I-W& it wan decided that the Anal canments and mtffm- 
~WMWQXM ai tha Public Accounts Comnlttec may ,bc awa%%d. 



Item No. 8 of the Agenda. 

Rerling f o ~  &wing shortaps]sxct%se8 noticed at the time af the 
physical verification of stock. 

The General Manager explained that the decision contained in 
h e w r e - V I I  was taken by him to restrict the benefits of heoldling 
allowance etc., to the minimum possible extent. The Board approv- 
ed the decisions already taken by the General Manager and the 
action I d t e n  in pursuance of these decisiono. It was, however, 
&widad that the matter may be examined further by the B d  of 
Administration specially in regard to grocery items. In the mean- 
time, the general principles suggested by the General Manager may 
be Wowed but no handling dlowanee should be allowed in respect 
Qf codhated items 

l w n  No. 9 of the Agenda: 

A p p o i W m t  of Personnel O@er 

!lh Gcmrd Manager circulated a note containing his proposal 
Ear iillias up the post of Personnel Officer by promoting an oilid91 
of the Society. Shri G. P. Pandey suggested that In the flrrt 
instarrse, it should be considered whether the appointment ahodd 
be ma& from among pefsons already working in the socieW or 
fr?rm cmidde. After some discussion, it was agreed that taking ink 
consideration the importeaPce of this post and the qualiflcc~tione and 
experience required therefor, it would be better to obtain an deer 
from outside. In view of the difficulty experienced in the past in 
securing the services of a suitably qualiied officer as also the re- 
quirement that the Personnel M c e r  should the second in command 
to General Manager and in his absence should be requested to act 
as in charge General Manager both for Personnel and Commerdol 
management, it was abo deckled to revise the scale of pay of thin 
post from the existing Rs. 500--1008 to Rs. 900-50-1250, which 
w a  the scale of p y  tor the poet of Secretary beiore it wae abolished. 

It wm agreed that there was no need to advertise the past and 
tbat the recruitment should be restricted to p e r m m t  &over& 
ment servants ,of the rank of Section OfBcer or equivalent a d  Wrat 
the Establishment Officer be requested to circulate the pobt on rh 
all-Secretariat basis and given i t  wide pubUcltJ. BcdOrs mpd@# 
thd EsteZ,ljs-t OfIlcer to circulate the poet, the quollli~a.tSOnr & 
exps3Seme required for the post d Peraannli OlRcer ~d fWWhW 
Q b . b ~ b r ~ J I o u Z k b e b s t u r n t n e d ~ * 3 k 3 0 Y  dk 
AgmfnfrXratiaatiaa at itr mmS meting. 

, 



Revision of the scale of the post of Deputy C h i ~ f  Accountants 

Tbb m y  be consided !by the Board of Administattion. 
Item No. 11 of the Agendu: 
To disczcss the points raised by the elected m e m b m  of the Board 

in their letter dated 213-1969 
It was decided that the points raised in the letter from the 

elected Members may be discussed in the Board of Adminirrtratkwa. 
It was also decided that in regard to para (c) of the letter, a factual 
note on the existing position regarding taking of fidelity bands hwn 
the employees of the Society including supervisory personnel, map 
be pregvlred for the meeting of the Board of Administratiorb 
Item No. 12 of the Agenda: 

Amendment of bye-laws of the Society 
It was considered that with the revival of the *Board or 4- 

ministration, the proposed draft bye-laws will have to be amend4 
suitably. Needful may be done by the Board of Administration 
who mar take the assistance, if necessary, of an ofacer from the 
Department of Cooperation. 

At this stage the Chairman--Shri L. P. Singk return& and 
further deliberations were held under his Chairmanship. 

Any other ltem with the permission of the C M r  

(i) Shri Vidya Sagor, Chief Accounts OfXcer of the society com- 
pleted his term of one year's deputation to the Society on 11-7-1969. 
He had submitted an application to requesting that on the expiry 
of his term, he may be reverted to his parent office as he was not 
interested in continuing in the Society in the prevailing circum- 
stances. In view, however, of the fact that a meeting of the Pub& 
Accounts Committee was to be held on 167-1969 and the accounts 
for the years 1967-68 and 196849 had to be prepared ~ n d  Analised. 
i t  was considered that i t  would not be possible for the society to 
relieve him immediately. With the approval of the Chairman of 
the Board of Directors, the Comptroller and Auditor Qeae~al had 
accordingly been requested to allow the Society to retain 6hrI Vfdpa 
;bSa8or'a services for a period of three months. Action taken ~w 
noted and approved by the Board who desired that the Board of 
AdmtnWratian m w  look into the reasons for the unwillingness of 
Shrf PMya Sagor to stag and if, on recansideration, Shri Vidya 
%or was d u n g  to continue in the Society, then h!s term of depu- 

' t#ttain IWy be nrtended for a further period ending on 11-7-1976. 



48. 
(ii) At the suggestion of the General Maaagbr the faUo* 

resolution was adopted by the Board:- 
Resolved that in the absence of the Chief Accounts OfFlcer, 

Shrf L. N. Rawat, Deputy Chief Accountant be and Is 
hereby autfiorised to operate upon the Bank Aocounte of 
the Society and sign the cheques along with the General 
Manager. 

(iii) The term of deputation of Shti S. P. Seth, General Manager 
is due to expire on 7-8-1969. Some Members suggested that attempt 
should be made to appoint a suitable I.A.S. ofecer or any other 
a&er with experience of consumer cooperative or c o m e ~ c l d  
undertoktngs to replace the present General Manager. The Chair- 
man pointed out the difficulties in obtaining a really suitable ofRcer 
who weu3d be fully convermnt with all aepec6 of the working of 
a commercial organisation like the Society. He stated, however, 
that if such an ofEicer could be found and if the Members of the 
Board so desired, then he would have no objection to the replace- 
ment of Shri Seth Shrf Pandey suggested that the Chairman and 
the Secretaly (Services) were aware of the requirements of thb 
post and the question of finding a suitable ofiicer mag be left to 
them. TBis suggestion was accepted by the Board. 



?RbVlSlONAL TRADRJG ACCOUNT FOR HALF YEAR ENDING 31-12-1969 
, - 

+ -- - -- -- -- 
By sales : 

Rs. Rs. 
. . . .  Gnmry Goods 

Ration . . . . . .  
Consuma Goods . . . .  

. . . .  Confiscated Goo& 
Texti les. . . . . .  
Footwear. . . . . .  
Cyck & Cycle Wrtg . . .  

16.47.058 Miscellawous Ooods . . .  

L w s j k o k w w t . . . .  
Total . 

Grocery Ooods 
. . . .  Ration 

Chsumar Goo& . . 
ConfhcetedGoods . . 
Textiles . '  . . .  

. . .  Footwenr 
Cycles & Cycle Parts 
Misccllancous Goods . 
Empty Gunny Bags . 



CENrRALQOVERNMEW EMPLOYEES C0NSUMI.R COOPERATIVE SOCIETY LID., NEW DELHI 

PROVISIONAL PROFIT AND IDS ACCOUNT FOR THE HALF YEAR ENDING 31-12 69 

c%aew-eClartcs.  . . . 
fk'rb. W.lcr & Remuneration to Out- * . . . . . .  
BOaRm a * . . . .  

AdmMstdve (C.P. Fund) . 
GoDtributoryPrwidcatFpad . . 

Rn. Ra. Rs 

33,310 By Orosr Profit Brou~ht Down . 
65 Other Tmde Income . . . 

1.601 Mirosllancous Receipts . . . 
1.779 Cbmmmat Subsidy . . . 

135 36,890 Ramvery of Shortages . . . 
1,390 Sale of Empties . . . . 

Adjustment of provision for loss on 
damapcd gaolis . . . . 

Net Loss . . .  





CENTRAL GOVERNMENT BMPLOYE~~S CONSUMER COOPERATIVE SOCIETY 
LTD. . NEW DELHl 

PROVISIONAL TRADING AND PROFIT AMD LOSS ACCOUNTS FOR THE YEAR E m G  30-6-1970 
TRADINO ACCOUNT I 

Rs. P. R s . P .  
By Sale : 
Groceries . . . 
Ration . . . 
Consumer G& . . 
Confiscated Goods 
Textiles . . . . 
Footwear . 
cycles cycle PBrts. Scooter 

Tyres & Tubes . . 
16.4'7.058 Miscellaneous Goods . 

To Clmiag Stock : 

Groceries . . . 
Ration . . . 
Consumer Goods . . 
Confiscated Goods . . 
Textiles. . . 
Footwear 
Q~I= cycb &s'coot& 

Tyrcs and Tubes; . . 
68.06.247 WsccUaneous Goods. . 

Rs. P. Rs. P. 



CENTRAL GOVERNMENT EMPLOYEES CONSUMER COOPERATIW SOCIETY LTD., NEW DFLHI. 
TRADING & P R O m  AND LQSS ACCOUNT FOR THE YEAR ENDlNG 30th JUNE. 1970 

PROFIT AND U)SS ACCOUNT - 
Rsrioor This Rtvious This 

YW Year Year Year -- - 
1 2 3 4 

- 

(a) ggecbl 8hir : 
Pay & All-u 

Lawe Salary Contribution 
Paruion Coatributioa 
Tittion Fee 
Madhl  chqa 
Boour 

1#,357 CP. Fund . - 

Rs. P. 

14,944 
3.1 I6 
3,590 

131 
505 

2,030 

3,446 

Rs. P. Rs. P. Rs. P. 
271.888 By Gross Profit Brought 

Forward 
12 Admission Fee 

Mbedl.acolw Rsdpts  : 
4,961 Other Trade Income 6,258 

39.561 Sale of Emptiea 48.462 
Agency Commission 531 

4,492 Miscellaneous Receipts 31,843 
24,250 Recovely of Shortagts 43.645 

87,762 2,109 Interest on Bank; 
Depwita 

1,21.536 Government Subsidy 
Adjustment of provision for 

logl on damaged or o b  
Jete goods 

8,15.737 Nct Loss carried bver 
1 



Pawion Contrihutiun 
Over time Allow.anccs 
Gmnl~yxs Provideni Fwd 

Administmtiuc Charges 
Bonus 

C ,m nision and Inccn~iye 
Emus 

Daily Wages A Reinuneratic-n 
to outsiden 

Honoraria 
T.A. to Superior Staff 
T.A. to Subofdinate Staff 
Conveyam* C h a m  

Rent of Shops & Offices 
lmlmncr Charges 
Electric A Water Charges 
Repair & Maintenance or 

V:htila 
--+--Office Furniture & Fitting 

-do-C>fficr Equimenti 

Can id forward. . . .' Carried forward . . . . 



CENTRAL GOVERNMENT EMPWYEES CONSUMER COOPERATIVE SOCIETY Lm., NEW DELHl 

TRADING & PROFIT A N D  LOSS ACCOUNT FOR THE YEAR ENDING 30th JUNE. 1970 

PROW? AND I *>SS ACCqUNT 
_U_L----------------__Z----------_-----_--- 

' R c v i  Thw Previous This 
Year Year Year Year 

Brought Forward . . 
To Repair & Maintenance of 
.*lor & Weigh? . . 

Seat~orwry & Primng 
News Paper & ~aiodical; 
Tdephone & Postage . . 
IqbrstonLoan . . . 
LIV& . . 
ae~ca~ Mi~e~laheotti 

. . 
Audit Fee . . . . 
Bank Charges . . 
'-T&n2 ~rofesriokl 

of ~ k t r i c  work; 
FidelityRondAcoount . . 
Deprrc iot lon. .  I M ~  amount wri& 
OR 

~ r o v i a i o n '  for 1 % ~  or &mag& 
orobrolder sods. - . 

Rs. P. Ra. P. R,. P. 

6.64.385 12,84,546 Brought Forward . 

Rs. P. Re. P. 



Statement &iv&g tk ruults of PLyslc~l  Ver@Wfon W. V.) ~bndwtcd during the period from 66-67 to 69-70. 

- - -- .- -- 
9. Wod No. of No, of P.V.S. Amount of out of Diffmace No. of P.V.1. Raeson of w 
No. P.V. la-raspact shortagca Excess in-respect of working of the coabrcted of which m~lt which nsulb nrultr 

hove btQ w~rkod have not ban 
out (Sd) worked out - 

1% 4,01.260 Nil1 25 Stock Ragi~tcr 
P.V. Repott 
not available. 

2 Sp&d P.V.h 66-61 . . , . 41 38 14.874 11,679 3195 3 Stock Regi&z 
not avoilabk. 

3 ~ , 6 l t 0 J ~ 6 8  . . . 146 144 8.34.W 6,64,733 2 s* 

1*69J75 1 
79,833 26,101 53.732 1 NiU 

g 
4 spas P.V. 4740 . . . 39 39 9, 

I 
44 . 1,21,978 158.102 63,876 Cards/ 

Reginter arc 
being armpleted 

8 gpdal P.V. 6870 . 89 75 32,467 16,467 I, 

- 



Capar of the Minutes of the meeting of the Board of DSracWm held . 
on 5th June, 1970. 

Consideration of the accounts for the year 1967-68 cmd Audit Report 
thereon. 

Shri Chhaju Ram pointed out that the Auditors had pin-pointed 
the failure of MIS. P. R. Mehra & Co., and Mls. Jindal Mehta & Coo 
and the Board of Administration had suggested that the relevant 
extracts of the Audit Report should be forwarded to: 

1. The Registrar of Cooperative Societies, 
2. The Institute of Chartered Accountants & 
3. The Comptroller and Auditor General of India for nrch 

action as may be considered necessary by them. The 
Board accepted this recommendation. 

The Board also considered and accepted the recommendation of 
the Board of Administration that in view of the fact that the work- 
ing of the Society was being reviewed by it (Board of Adminirffra- 
tion) closely, the appointment of a committee to go into the matter 
of loses as suggested by the Auditors in their report on the accounts 
for 1966-67 was not necessary. 

Shri Kakar pointed out that the respondbility for wrong paw 
c&es and other causes for losses should be Axed. The ChPinman 
.desired to know whether there was sufEcient data and m a w  for 
pin-pointing respomibility on the Ofacenr of the Society. The 
Chairman, Board of Administration said that at this stage, it would 
be difacult to carry out investigation into the cases af the ~rs r  
196667 and 1987188. The General Manager stated that the aud!t 
report of the Accountant General Central Revenue containad oolmc 
observations including observations on purchases etc. etc, but the 
important points had already been incorporated in the W t l  
Inegection Report which had been discussed in the meetbg of the 
Public Accounts Committee held in July, 1969. After mm cHrrrsn. 
siom, the Board decided that the Board of Adrninistrirtmn h a d  
examine whether responsibility could be fixed on the baala ob ths 
materlal available in the Audit Reposrts ate, and take necqmry 
~ i n r r u c h c a r r s c .  



a. TOtrl No. of Stm/Ssctions W g & i o n  Pay Scale Actual Strength as cs, 
No. 

I 
3 0 6 6 8 .  -69 ad 30-6-70 

l__- - l______  --I_- _-_- - -------- - 
1 - 2 3 4 5 6 7 

21 stores ss on Po-&@ . Sr. Saksman; 
Jr. SaleMan 
Helpers 

Chowkidat 
Dusting Operator 
Sarsepen 
Clerk9 
Sr. Ckrk 
Accounts Clerk 
hn&n 
Drivm 

. Head Clerks 

(Rs. 17Q--IO-~IO--EB--10--250) 
Plus Rs, 2f& as allowance 

(Rs. IM--%160-9B-8-UK,) 
Plus Rs. 20 - as a l i o w ~  

(Rs. 95-2-115) 
tRs. 95-3-1 IO-EB-S--l30) 
(Rs. 95 -2- 115) 
tRs. 130-+160-EB- &ZOO) 
(Rs. 170-10-210 EB-- l(t250) 

Do. 
(Rs. 120-f-135) 
(Rs. 130-S140-EB- 8--200) 

(Rs. 170-10-210-E&-10-2-W) 
(Rs. 130-5-1-EB--8-200) 
fRs. 9S-2-115) 
(Rs. 120-5-150-E8-7~-165) 

4 

39 

32 

39 

72 

I I 
1 
1 
1 

Nil 
NII 
Yil 
Nil 

3 

6 
9 
2 
1 

1 

37 

20 

32 

50 
9 
I 
1 
1 

Nil 
I 

Nil 
Nil 

Nil 
3 
10 
1 

Nil 

2 

32 

l3 8 
20 

3 1 

7 
NII 

1 
3 
2 

Nil 
2 
1 

I 
4 
9 
1 
1 
s 









APPENDIX 

Summaqj of Main Cmclusims~Recomme72dations , 

S. No. Para No. Ministry DepttlConcemed Conclusins,Recommendar ions 
-- - - - - - -  

1 2 3 4 

I 1-3 Parliament Swtt . The Comrnitee hope that final reply in regard to the recommends-* 
(Deptt' ofPmonne') tion to which only interim reply has so far been furnrshed, will be 

submitted to them expeditiously after getting it vetted by Audit. 

a 1.15 Do. The Committee note that the provisional accounts fdr f i e  year 
1969-70 disclosed that the losses had been teduced to Rs- 1.60 lakhs 
and that Government would like to watch the performance of the 
Society for some more time befor? taking a final decision as to 
whether or not the Society should be wound up. The Committee, 
however, desire that Government ;houId come to a decision on the 
basis of the working results of t h  Society for the year 1970-71 and 
keep them informed of it. 

During the year 1969-70, a substantial portion of the sales 
(Rs. 20.85 lakhs) related to the customs confiscated goods. The 
Committee desire th& for the current year (1970-71) the workmg 
results showing profitjloss in respect of (i) rationed articles, (ii) - 
other articles and (iii) Customs confiscated goods should be brought 
out separately in order to facilitate a correct appreciation of the 
working of the Society. 



Do. The Committee have pointed out in para 1.61 of their d 
Report {Fourth Lok Sabha) that the overhead expenses which 
constituted 12.16 per cent of sales in 1967-68 were on the high side. 
They however, note that the percentage of overhead expenses went 
up to 11.03 per cent subsequently In 1968-69 which was redwed to 
only 12 3; per cent In 1969-70 The Committee would like to em- 
pnasise that  efforts should be made to bring down the overhead 
expenses e\en by reduction in staff 

The Cr.mm~ttee appreciate Government's c~ntention that norms 
for overheads prescribed for a departmental store under one roof 
cannot be automatically applie? lo the stores d the Society which 
are situated in residential buildings and at far Aung places. The 
Committee. however, desire that a suitable no;m for this Society 
should he got fixed through an independent work study which could 
take cognlsance of the peculiar features of the working of the 
Society. 

f - - - - -- -- - - 
GMGlPND--3--11--2000 L.S-- 1.5- I 1-7 I- 1250 



Atmr R.m & Sum, R u b  
mes W e ,  DdbM 

U r h m l  Rdot Storr, 42, 
Monldp4I MUM lmptb 
Nw DalhI. 






